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LEGISLLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1

(Brief summary of proceedings)
Friday, 21 December 2018 / 30 Margshirsha 1940 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Sh. Jagdish Pradhan, Shri Vijender Gupta, Hon’ble Leader of Opposition and other Members of
BJP sought to raise the issue of funds to the Municipal Corporations of Delhi and the issue of
Finance Commissions. Others Members also demanded that the issue should be discussed in
detail and the Government should submit Action Taken Report on the Finance Commissions
Reports.

Taking the sense of the House, the Chair directed the Govt. to submit the Action Taken Report
on Finance Commissions Reports and also announced that the House shall sit on 03 January,
2019 to discuss it.

Special Mention (Rule-280) :
The following Members raised matters under Rule-280 with the permission of the Chair:

1. Sh. Nitin Tyagi 6. Sh. Rajesh Gupta

2. Sh. Anil Kumar Bajpai 7. Sh. Vijender Garg

3. Sh. Naresh Yadav 8. Sh. Akhilesh Pati Tripathi
4. Ms. Alka Lamba 9. Sh. Vijender Gupta

5. Ch. Fateh Singh 10. Sh. Sahi Ram

Consideration & Passing of Bill:

Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that ‘The Delhi Goods &
Services Tax (Amendment) Bill, 2018” (Bill No. 05 of 2018) introduced in the House on 20"
December 2018 be taken into consideration.

The Bill was considered clause-wise.

Hon’ble Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

Introduction, Consideration and Passing of Bill :

Sh. Manish Sisodia, Hon’ble Deputy Chief Minister introduced the ‘The Contingency Fund
of The National Capital Territory of Delhi (Amendment) Bill, 2018’ (Bill No. 07 of 2018)
with the leave of the House.

Hon’ble Deputy Chief Minister moved that the Bill be taken into consideration.

The Bill was considered clause-wise.

Hon’ble Deputy Chief Minister moved that the Bill be passed.

The Motion was put to vote and adopted by voice-vote.

Calling Attention (Rule-54) :

Sh. Somanth Bharti called the attention of Minister of Home on alleged disappearance of Sant
Gopaldas, renowned activist fighting for the cause of conservation of Ganges and Himalaya.

Sh. Pankaj Pushkar also expressed his views.

Sh. Satyender Jain, Hon’ble Minister of Home made a brief statement

Adoption of Report :

Shri Jitender Singh Tomar moved that “This House agrees with the First Report of Committee
on Government Assurances presented to the House on 20 December 2018 .

The Motion was put to vote and adopted by voice-vote.

Papers laid on the Table :
Shri Satyendar Jain, Hon’ble Minister of Home laid copies of the following on the Table of
the House :
1. The Delhi Prison Rules, 2018 notified vide notification no. F/9/87/2018/HQ/5980 Dated 01
October 2018 with subsequent addendum dated 05 November 2018 (English Version).
2. Corrigendum in Delhi Prison Rules, 2018 notified vide notification
n0.F/9/87/2018/HG/Part-11/6894-99 Dated 12 November 2018 (English Version).

3. 16™ Annual Report of Indraprastha Power Generation Co. Ltd for the F.Y 2016-17 &
Summary of 16" Annual Report of the Company (English,Hindi,Punjabi & Urdu version).

4. 16™ Annual Report of Pragati Power Corporation Ltd for the F.Y. 2016-17 & Summary of
16" Annual Report of the Company (English,Hindi, Punjabi & Urdu version).
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Short Duration Discussion (Rule-55) continued :

Debate on the following Discussion moved by Sh. Saurabh Bharadwaj on 20 December,2018
continued :

“Ensuring speedy justice to victims of 1984 anti sikh riots and conviction of all those who were
involved in perpetuating these riots.”.

The following members participated in the discussion :

5. Sh. Jagdeep Singh, Chief Whip.

The Chair adjourned the House for thirty minutes tea-break.

House reassembled.
Hon’ble Speaker in-Chair.

Short Duration Discussion (Rule-55) continued :

6. Sh. Manjinder Singh Sirsa

7. Sh. Shiv Charan Goel

8. Sh. Sandeep Kumar

9. Sh. Nitin Tyagi

10. Sh. Somnath Bharti

11. Sh. Vijender Gupta, Leader of Opposition

12. Ms. Alka Lamba

(6:04 PM : The Chair extended the sitting of the House for 30 minutes)
13. Sh. Jarnail Singh

Sh. Satayender Jain, Hon’ble Minister of Home replied to the discussion.

Sh. Jarnail Singh moved the following resolution with the leave of the House :
“The Legislative Assembly of NCT Delhi in its sitting on 21.12.2018 resolves the following :

Taking note of the sentiments expressed by Hon’ble Members, this House directs the Government
of National Capital Territory of Delhi, to strongly convey to the Union Ministry of Home Affairs
that justice continues to elude the families and near-dear ones of the victims of the worst
genocide in the history of India’s national capital;

Further, this House directs the Government of National Capital Territory of Delhi to impress
upon the MHA that it should take all important and necessary steps to specifically include crimes
against humanity and genocide in India’s domestic criminal laws, as recommended by the
Hon’ble High Court of Delhi in its recent landmark judgment sentencing Sajjan Kumar and
other convicts to life imprisonment;

This House further resolves that special fast track courts be set-up for quick and time bound
trials in all 1984 riots cases, since 34 long and painful years have already elapsed, during which
many victims have already passed away and the remaining witnesses are already in advanced
stages of their lives;

Justice delivery system has, unfortunately, failed the 1984 riots victims so far;

This House resolves to term this worst riot clearly and unambiguously a genocide;

That any further delay will only erode the credibility of the investigating agencies and the justice
delivery mechanism in the eyes of the common man;

This House also resolves that the Government of NCT of Delhi should continue to fight for
ensuring justice for the 1984 genocide victims families;

The resolution was put to vote and adopted.

The Chair informed the House that a function will be organised in the Legislative Assembly
Complex, Old Secretariat, Delhi to celebrate the Christmas and New Year on 30 December,
2018. He further informed that a solar power generation system will be inaugurated in
Legislative Assembly Complex on 01 January, 2019 and Sh. Satyendar Jain, Hon’ble Minister of
Power will be Chief Guest on the aforesaid occasion. He requested all the Members to be present
in both the events.

The Chair announced that the Members who want to raise matters under Rule-280 may give
notice of the same by 05.00 P.M on 02 January, 2019.

The Chair adjourned the House upto 2.00 PM on Thursday, 03 January, 2019.

C. Velmurugan

24" December, 2018 Secretary
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